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The following Bill was introduced in the Andhra Pradesh
Legislative Assembly on 6™ February, 2024.

L. A. Bill No. 1 of 2024

A BILL FURTHER TO AMEND THE ANDHRA PRADESH ADVOCATES’
WELFARE FUND ACT, 1987.

Be it enacted by the Legislature of the State of Andhra Pradesh in the
Seventy Fifth year of the Republic of India as follows:

1. (1) This Act may be called the Andhra Pradesh Advocates’ Welfare Fund
(Amendment) Act, 2024,

(2) It shall come into force on such date as the State Government may,
by Notification, in the Andhra Pradesh Gazette, appoint.

2. Inthe Andhra Pradesh Advocates’ Welfare Fund Act, 1987 (hereinafter
referred to as the Principal Act), in section 4 -

(1) for clause (g) of sub-section (3), the following shall be
substituted, namely,-

“(g) three members nominated by the Bar Council from amongst
its members of whom, one shall be nominated by the Committee
as the Treasurer of the Fund. Among the three members, one
shall be from Rayalaseema.”.
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Central Act
No.25 of 1961.

Amendment 3,
of section 12.

Substitution of 4.
section 12 A.

(2)

for sub-section (4), the following shall be substituted, namely, -

“(4) Amember elected from the Bar Council under clause (g) of
sub-section (3) shall hold office for a term of five (5) years or for

the duration of his membership in the Bar Council, whichever is
less.

In case of extension of the term of the elected members by the
Bar Council of India under section 8 of the Advocates Act, 1961
or otherwise, the duration of the elected members shall be till
the extended term.

In case of constitution of the Special Committee by the Bar
Council of India under section 8-A of the Advocates Act, 1961,
the members of the Special Committee shall become the
members of the Welfare Fund Committee along with cther
ex-officio members.”

In the Principal Act, in section 12,-

(1)

(2)

for sub-section (1), the following shall be substituted, namely,-

“(1) There shall be printed or cause to be printed by the

Commissioner and Inspector General of Registration and Stamps,

Andhra Pradesh, in such manner as may be prescribed a
combined stamp, superscribed in Telugu language as

“Nyayavadula mariyu vaari Gumasthala Samkshema Nidhi”

each of the value of Rs.250/- (Rupees Two Hundred and Fifty only)
through Government Security Printing Press, on an indent placed

by the Andhra Pradesh Advocates’ Welfare Fund Committee.”

in sub-section (2), for the words “rupees hundred”, the words and

figures “Rs.250/- (Rupees Two Hundred and Fifty only)” shall be
substituted.

In the Principal Act, for section 12 A, the following shall be substituted,
namely,-

(1)

“12 A. Apportionment of subscription and the cost of printing of
stamps:

Notwithstanding anything contained in section 12, cut of the
subscription received on stamps worth of Rs.250/-, a sum of
Rs 228/- shall be credited to the “Andhra Pradesh Advocates’
Welfare Fund” and Rs.22/- shaii be credited to the “Andhra
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Pradesh Advocates’ Clerks’ Welfare Fund” and where such a
stamp is affixed to vakalat/Memo of Appearance, the provisions
of sub-section (2) of Section 12 shall be deemed to have been

complied with.

(2) The cost of the printing of the stamps under sub-section (1) of
section 12 shall be apportioned between the “Andhra Pradesh
Advocates’ Welfare Fund” constituted under section 3 of the
Andhra Pradesh Advocates’ Welfare Fund Act, 1987 and the
“Andhra Pradesh Clerks’ Welfare Fund” constituted under section
3 of the Andhra Pradesh Advocates’ Clerks’ Welfare Fund Act,
1992 in the proportioned amount.

In the Principal Act, Section 12 B shall be omitted.

L}

Act No. 13 of
1992.

Omigsion of

section 12 B.
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STATEMENT OF OBJECTS AND REASONS

The Andhra Pradesh Advocates’ Welfare Fund Committee has
stated that in view of the bifurcation of the combined State of Andhra
Pradesh in the year, 2014 and consequent bifurcation of the erstwhile
Bar Council of Andhra Pradesh in the year, 2019, consisting of thirteen
(13) districts, the existing section 4 of the Andhra Pradesh Advocates’
Welfare Fund Act, 1987 (hereinafter referred to as the Principal Act) has
to be amended to nominate three (3) Members to the Andhra Pradesh
Advocates’ Welfare Fund Committee, from the thirteen (13) districts.

Having regard to the fact that the Bar Council of India-has extended
the term of the Bar Council beyond § years, it is necessary tc amend the
Act to ensure that the Elected Members of the Bar Council continue in
the Committee till the extended term.

The Andhra Pradesh Advocates’ Welfare Fund Committee stated
that to avoid delay in granting claim amounts to the applicants by the
Advocates’ Welfare Fund Committee, after expiring the prescribed term
of five (5) years to hold office by the Members, Bar Council, it is necessary
to amend section 4(4) of the Principal Act, to confirm to the period of the
tenure of the Bar Council.

Considering the request and demands from the Advocates’
Community for enhancement of benefits under the Andhra Pradesh

Advocates’ Welfare Fund Act, to generate funds for welfare of Advocates,
a new Section 12B was inserted in the Principal Act to introduce

“Nyayavadula Samkshema Nidhi Stamp” of Rs.20/- which shall be affixed
on Interlocutory Applications and Miscellaneous Petitions, vide the Andhra
Pradesh Advocates’ Welfare Fund (Amendment) Act, 2023 (Act No.6 of
2023) and the same has come into force with effect from 01.06.2023.

On implementation of Section 12B, certain Bar Associations in
Andhra Pradesh have expressed their difficulties in affixing the stamp of
Rs.20/- on I.As and M.Ps. Therefore, the Bar Council of Andhra Pradesh

has convened a meeting with all the Bar Associations and most ¢f the
Bar Associations have suggested to increase the value of the stamp to
be affixed on Vakalat / Memo of Apnearance from the existing Rs 100/-

and to discontinue the affixation of stamp of Rs.20/-. After considering
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the suggestions of the Bar Associations, the Bar Council of Andhra Pradesh
has passed the following resolution:

“to repeal Section 12B of the Principal Act and to enhance
“Nyayavadula mariyu vaari Gumasthala Samkshema Nidhi Stamp” value
from the existing Rs.100/- to Rs.250/-, in which a sum of Rs.228/- shall be
credited to the Andhra Pradesh Advocates’ Welfare Fund and Rs.22/- shall
be credited to the Andhra Pradesh Advocates’ Clerks’ Welfare Fund.”.

The facts cited under above need immediate intervention, so as to
mitigate the hardship faced by the Advocate community by reason of
conforming to the requirement of affixing of Rs.20/- on every LA. and
miscellaneous petitions. It is proposed to be replaced by the provision of
one time of affixing the stamp of Rs.250/- instead of affixing the stamp of
Rs.100/- at the time of institution of filing of the case. Accordingly, Sections
12 and 12A are to be amended, while the existing Section 12B is to be

omitted.

After considering the above circumstances, the Bar Council of
Andhra Pradesh and the Andhra Pradesh Advocates’ Welfare Fund
Committee have recommended to amend sections 4(3)(g), 4(4), 12, 12A
and to omit section 12B of the Principal Act.

Accordingly, it has been decided to amend the Andhra Pradesh
Advocates Welfare Fund Act, 1987 (Act. No.33 of 1987).

This Bill seeks to achieve the above decisions.

Y.S. JAGAN MOHAN REDDY,
Hon’ble Chief Minister.
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 1 (2) of the Andhra Pradesh Advocates’ Welfare Fund
(Amendment) Bill, 2024 authorizes the Government to issue notification in
respect of the matters specified therein and generally to carry out the
purposes of the Act.

The above provision of the Bill regarding delegated legislation are
thus of normal type and mainly intended to cover matters of procedure.

Y.S. JAGAN MOHAN REDDY,
Hon’ble Chief Minister.
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE
AND CONDUCT OF BUSINESS IN THE ANDHRA PRADESH

LEGISLATIVE ASSEMBLY.

The Andhra Pradesh Advocates’ Welfare Fund (Amendment) Bill,

2024 after it is passed by the Legislature of the State may be submitted to
the Governor for his assent under article 200 of the Constitution of India.

Y.S. JAGAN MOHAN REDDY,
Hon’ble Chief Minister

Dr. P.P.K. RAMACHARYULU,
Secretary General to State Legislature.
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